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National Development Council in Sep- 
temfeter, ig#. Certainly. this matter will 
be considered again hi the National'Deve
lopment O&uncrl, which wiU ber forty in 
the near future.

SHRI GHITTA BASU: Will the Gadgil 
formul* be revised in the. National, Deve- 
lopment. Council?

SHRI H. M. PATEL: I cannot give 
an assurance on that account. I can 
only say that the matter will be considered.
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SHRI H. M. PATEL: The Bihar
Government has requestor! lor general
assistance from thr Central resources 
without 1 rfrrin? to this particular kind 
of assistance.
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SHRI H. M. PATEL: The Uttar Pra
desh Government has asked for financial 
assistance because of the large gap in its 
resources. As I said at the outset, I shall 
be discussing with each State Chief 
Minister and the Government how exactly 
they propose to raise more resources and 
in what way the Centre can come to 
their rescue. Undoubtedly, we cannot 
permit continuous over-drafts because it 
is one form of deficit financing.

SHRI S. NANJESHA GOWDA: When
ever the States ask for assistance for 
drought affected areas, the Central team 
visits and assesses their requirements and 
some assistance is given. As has been 
said by many hon. Members, in many

cases the money has .gone down the drain. 
I" would like to know whetlter the Central 
Government will'send .a central'team and 
Aid out whether the money riven is spent 
properly or not in respect o f  the various 
States, particularly Karnataka. And all 
those Ministers who have looted have now 
been upgraded as Cabinet Ministers.

SHRI H. M. RATJBL: The hon. 
Member has not fully understood what 
I said earlier. It is only in regard to 
natural calamities and damage resulting 
from natural calamities that a  central team 
is sent ou t.. . .

MR. SPLAKER: Not otherwise.

SHRI H. M. PATEL: So far as other 
things are concerned, it is discussed with 
the State Governments.

Violation of foreign exchange regula.- 
tiooa by “Balayogi'*

*796. SHRI C. K. CHANDRAPPAK: 
Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleased 
to state:

(a) whether there were certain cases 
pending against “ Balayogi'*, a self-proelai- 
med child-god, who came to India from 
United States a few years ago in a char
tered flight with lot of money and other 
valuables along with plane load of dis
ciples;

(b) the details and nature of those cases 
pending against him for violation of 
FERA and Customs Act etc.; and

(c) what action Government have 
taken against this person ?

THE MINISTER OF FINANCE & 
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to fc). Shri Fran Pal 
Singh Rawat alias Balvogeshwar arrived 
by a chartered flight at Palam Air
port on 7-11-1972 accompanied by his 
disciples. Foreign currency, jewellery and 
watches worth Rs. 2-85 lakhs were found 
in excess in the personal baggage of 
Balyogrshwar, Behari Singh, his secretary 
and Missjoan Apter, one of Balyogeshwar’» 
disciples. Foreign currency, jewellery 
and watches were absolutely confiscated 
and a penalty of Rs. to,000/- each was 
imposed on Shri Prem Pal Singh Rawat 
alias Balgyogcshwar and Behari Singh. 
Shri Balyogeshwar and Behari Singh 
have preferred appeals to the Central 
Board of Excise ana Customs against the 
adjudication order, which is pending.

Shri Behari Singh was also found guilty 
of violations of certain provisions of tbe 
Foreign Exchange Regulation Act and
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the £ Directorate off Enforcement bad 
imposed penalties of a total of Rs. 7, 07,000 
in three cases. Foreign Exchange involved 
,was ordered to be confiscated. Shri Behari 
Singh has filed appeals against the above 
adjudication orders before the Foreign 
Exchange Regulation Appellate Board, 
which are pending. In a fourth case of 
foreign exchange violation Shri Behari 
Singh is being prosecuted in a New Delhi 
Court and a complaint has been filed 
in this regard.

SHRI M. RAM GOPAL REDDY: 
Have they got any assets to pay the fine ?

MR. SPEAKER: He wants to put 
everybody's question himself.

SHRI C. K. CHANDRAPPAN: This 
Balyogeshwar descended on Delhi on 
7-11-72 with a big entourage and a large 
contraband. Now, according to the ans
wer given by the Minister, the cases are 
still pending even after five years.

I would like to know from the hon. 
Minister the reasons for the undue delay 
in settling these cases and why the govern
ment failed to institute cases against 
Balyogeshwar. Here cases are charged 
against the secretary, one Behari Singh. 
I would like to know why the government 
is unduly delaying and why it has not 
charged cases against Balyogeshwar.

S H k l H. M. PATEL: The delay is due 
entirely to the fact that the person con
cerned is not in this country and it may 
be noted that there are appeals which are 
pending. So far as the government are 
concerned, orders have been passed as ta 
what penalties should be levied and what 
should be confiscated.

la  so far as Sri Balyogeshwar is 00a- 
«emed, it is the view of the enforcement 
authorities and others that Sri Balyogesh
war himself does not come within the 
mischief of the provisions of the various 
Acts because, whatever the reason— there 
are certain reasons, if you like I can 
give you all the technical reasons— he does 
not come within the mischief of the pro
visions of th >se Acts. He spoke through 
other people. Therefore, it is they who 
have come within the mischief. That is 
why his Secretary has been proceeded 
against.

SHRI C. K . CHANDRAPPAN: This 
Balyogeshwar has been permitted or was 
allowed by the government to go outside 
the country when cases were pending 
against him and even when there were 
criminal cases pending against him. At 
that time when warrant was pending, he 
was permitted to take the plane from 
Palam airport Why ?

Secondly, I want to know this. The 
hon. Minister stated that he is very f u  
away, he is not in India. Is he an Indian 
citizen ? Was that probe made ?

SHRI H. M. PATEL: I do not know 
what his citizenship is. He was an Indian 
citizen at that time. I will tell you the 
reason why the Reserve Bank of India 
under a notification had granted general 
permission for any person to acquire foreign 
exchange by way of remuneration or by 
way of gift provided the same was surren
dered to an authorised dealer within 30 
days of its receipt. In this case the foreign 
exchange acquired by Shri Prem Pal 
Rawat, alias, Balyogeshwar, will be by way 
of gift or remuneration and therefore no 
offence was committed by him while ac
quiring foreign exchange. The only condi
tion in such cases was that il should have 
been surrendered within 30 days. In view 
of this he could not be proceed d against 
under Foreign Exchange Regulation Act, 
19I.7. There is no criminal case pendiag 
against him.

SHRI C. K. CHANDRAPPAN: What 
is the total amount Government acquired 
by way of penalty or fine and by way «f 
confiscation ?

SHRI H. M. PATP.L: Penalty was 
Rs. 10,000 which was imposed on Wl- 
yogeshwar and Behari Singh. So fisr as 
the Directorate of Enforcement is •ad
eemed, they imposed penalties *f a tMal 
amount of 7*07 lakhs in 3 eases. Ifc say 
original reply I said that cum acr, jewotsry 
ana watches worth Rs. a *#5 lakhs ware 
found and these were conmatad.
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SHRI H. M. PATEL: We will certainly 
consider bringing in any legislation if 
necessary to plug any loopholes. But, it 
will affect all citizens and, naturally, 
whoever is involved will be covered hy 
that.

SHRI VASANT SATHF,: I would like 
to know from the hon. Minister whether 
the Government has made any asKisment 
of the contribution and the work the so- 
called Godmen, who are called by various 
epithets, done by them and what image 
they have made of this country abwad ?
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What step*, if any, do the Government 
propose to take to check the derogatory 
activities on the image of thi* country, 
that these penons have made if any ?

SHRI H. M. PATEL: I hope the hon. 
Member will realise that this particular 
Godman started his activities m 1970-71 
and in 1972 he was arrested and, I hope, 
that the Government in those days, had 
gone into all these. I will certainly go 
into the matter now lo see what can be done 
in regard to this.
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W R I H. M. PATEL: Sir, as I said, 
Kiri Bali Yogeshwar at the moment is 
mot in this country. We can only start 

k the proceedings under the law and, there 
is ao law under which he can be prosecu
ted.
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THE MINISTER OF FINANCE & 

REVENUE AND BANKING (SHRI
H. M. PATEL): The policy of the Govern
ment and the Reserve Bank of India is to 
secure enlargement of the branch net work 
of commercial banks in the rural areas. 
The Indian commercial banks in the 
private lector are also implementing this 
policy.
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SHRI H. M. PATEL: Sir, in fact, even 
the private sector banks have started 
opening branches in the rural areas and 
in almost the same proportion os the 
public sector banks.
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SHRI H. M. PATEL: Sir, I cannot teU 
exactly the branches they will opm im 
«977-78- But, what I said was that the 
private sector banks have opened bnuchas 
in rural areas to almost the same extent as 
nationalised banks. Now, the nationalfeed 
banks have already opened 35 "4% bran
ches in the rural areas in the last five 
years. Indian private sector banks have 
also opened 807 branches. The non-sche- 
duled banks have also opened branches 
in the rural areas but naturally they are 
very small and the number of very ncgji-
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